UFEN COURT
CENTRAL AUMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALL AHABAD |

DATED: THE 18th DAY OF FEBRUARY 1999

CORAM : HOW'BLE MR. S.DAYAL, A.M.

ORIGI NAL APPLICATION NO.1906 OF 1994

H.N-Fnﬁuptﬂ Q/D Late G.C.Prasad Euptﬂ R/U 1231C
Netajee Subhash Road, Calcutta-1,
oo e prlicant

Q/H shri O.k.Mi8ra
Shri S.K,UOey

Versus

1. Union of India through theé General Manager,
Lastern Railway, Netajee Subbash Road,
Calcutta-1.,

2. The Vivisional Ralluay Manager, Eastern Railuay,
Moghalsarai, Uistrict Varanasi,

TEE RaspﬂﬂdEﬁtE

B/R Shri J0.C.Saxena, Adv,

ORULER

BY HUN'ELE MR. S.UAYAL, A4M.-

This is an application filed under saction 19 of
the Administrative Tribunals Act 1985 for seeking the

following relief:

L
kﬁ;ﬁ \) A direction to the respondent to make payment of

D.C.R.G, Commutation of Pension, leave encashment, packing
&,

allowance and complimentary passﬁya direction to the




=

e
respondents to make a recovery of normal rent in respect

of quarter no.,1231C Manas Nagar,

3 The applicant has mentioned in paragraph no.4 that

he retired as Chief Traction Foreman from the Eastern Railway
Moghalsarain 31.1.94, He was paid only his Prguidﬁnt Fund
amount &and provisional pension afte his retirement, He has
not yet been paid his gratuity, leave encashment, commutted
value of pension 4nd packing allowance, He claims to retain
the quarter because of non payment of retirement dues, He
méntions that his order for gratuity has been passed on
20.1+94 but the amount of gratuity has not been paid, He
mentions that afte expiry of three months, the entire amount
of retirement dues is 1 iable to be paid with interest, He
further mentions that an enquiry is besing conducted against
him, He gnught extension of rétension of quarter but that was
not allouwed beyond the extra time already granted. He is

also not being granted any complimentary passes,

4. The arguments of Shri S,K.Misra and Shri K.N.Katiyar

proxy to Shri uU.C.Saxena counsel for the respondents have been

heard, The respondents in their countér reply have menticred
that the non payment of retirement dues have been due to

pendency of the case before the Vigilance gz=se, The second

reason given for non payment of retiral benefit is non vacation

of quarter allotted to the applicant,

Se The learned counsel for the applicant has shoun vide
Anne xure R,A-1 to his rejoinder that the-enquiry was completed
by the Vigilance Officer as as far back as 25.3.94 when he was

asked to submit his reply in defence, Therefores, non payment
Al
of retiral benefits can otgybe defunded on this ground, The
-8d .
brief holder ._Wwho ! appear/for the respondent, has not

mentioned as to uhat has been the f inal out come of the enquirygq

-

{
!

-

?

—




-3 - .

The applicant has also shown in Annexure R.A.,2 that Quarter

No.1231C Manas Nagar Colony was vacated on 3,1.95., The

applicant has also through an annexure shown that he was
allowed to retain the quérter from 1.2.94 to 31.5.94 and
again on medical ground from 1.6.;E;tn 30.9.94%#Thus, if
there is aﬁy retention of quaftEr inveclved in this case on 1
unauthorised basis}it is not for a period exceeding 3 monthsa-d
couple of days:is.haUE denied the payment of retiral dues

to the applicant till date on these gruuhds cannot be under-

stood, If no punishment has been awardecd to the applicant

on the basis of departmental enquiry whid is saiﬂ to haye |

been completed by the Enquiry Officer before 25.3.9d> ft;
respondents are directed to make payment of the amounts of
U.C.R.Ge, lBGve encashment, commut?gﬂ value of pension,
packing allowance and issue of complimentary passes which
had fallen udue to be paid to ths applicanton h® super-
annuation, The respcndents are also directed to make this
payment along with an interest of 15% on the amount which
had fallen aue from the date of the filing of the O0.A.,

e i
i.e, 23.12.94, The respondents shall pass an nrdar*uit in

three months from the receipt of the copy of this order,

No order as to cost,

MEMBER (A) !




